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CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH; NEW DELHI

OA 867/91 Dated;11.10.93

Brij Mohan Appileant

Vs.

Union of India & Ors. Respondents

CORAM;

HON'BLE MR. J.P.SHARMA, MEMBER(J)

HON'BLE MR. B.K.SINGH, MEMBER(A)

For the applicant Shri Ashok Aggarwal,

Counsel

For the respondents ... Shri P.H.Ramchandani,

Sr. Counsel.

JUDGEMENT (O(RAL)

(HON'BLE MR. J.P.SHARMA);

We heard this matter on 7.10.93 and during the

course of the hearing, an information was saught from

the learned counsel for the respondents whether still

any post of class IV or Chowkidar or an analogous post

in that category with the respondents is available to
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absorb the applicant. Learned counsel for the

respondents along with Shri Ratan Lai, Under Secretary

appeared and stated that by the end of this month, a

post of Chowkidar would be available in department of

space. Branch Secretariat, New Delhi.

2. In fact, the respondents themselves has

desired to re-engage the applicant and in their

counter in reply to para 6-5W at page 6 of the counter,

have stated that when any post of Chowkidar is

available in ISRO, Deptt. of Space, New Delhi,

efforts were.made to accommodate the applicant against

the possible resultant vacancy of Chowkidar in

Secretriat Branch, New Delhi. The applicant could not

be given appointment because a decision was takeni*

3. In view of the above facts and

circumstances when the applicant is being considered,

the learned counsel does not press this application,

subject to agitating any other point subsequently on

future cause of action which may arise to the

applicant.

4. In view of the clear undertaking by the

learned counsel for the respondents on the

instructions of the departmental representative, the

respondents are directed to consider the case of the

applicant for the post of Chowkidar/al1ied post in the

Deptt. of Space, Branch Secretrait. The application

is disposed of. No costs.
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